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Naidu, you will continue on the next
day, alipited for Private Msmbers'
Business. "t t

: 'We pase on to the next item

- BHR] DINEN BHATTACHARYA:
‘Will you permit me to move my Reso-
lution, 8ir? '

MR CHAIRMAN: You know the
rules. You know everything You
are teaching many Parliamentarians
Pleage don't break the rule,

SHRI DINEN BHATTACHARYA:
You can suspend the Rule....

MR. CHAIRMAN: Please resume
your seat, Mr. Dinen Bhattacharya. I
appeal to you.

Now, we will go to the next item.

RE: CORRESPONDENCE BETWEEN
THE PRIME MINISTER AND THE
FORMER HOME MINISTER

PROF. P. G. MAVALANKAR
(Gandhinagar): Before you go to the
next item, 1 would like to make my
submission on a Point of Order.

We have just come tg understand
that something hag been decided ab-
out the
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it. In the other House,
pendentg have been invited.
other House some Independents
also been asked to see it. I have
got any information. All I am saying
is, this is a point on which I stand an
principle.
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No announcement was made. T
have no information; ] have no iati-
mation. Apert from that, my main
point is that the House has not been
kept informed about this at ell; the
House hag not been taken into confi-

I want your guidance from you.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Chairman, may I
make a submission? The matter was
Teised in the House and almost a1] the



wey the feelings of this House that
that is not done and It must not be
doneé. Whiitever the protediire or what-
ever the decision that has been taken,
that decision must be conveyed to the
House and then alone that decision
::l;lﬂd be in the process of implemen.
on.

SHRI P.-RAJAGOPAL NAIDU: I
want to know whether the papers have
been placed in the Chamber of the
fipeaker and they are being perused.
Is it o fact? That must be first
known,

SHRI C. K. CHANDRAPPAN (Can-
nanore): [ would like to make a
submission. (Interryptions). in .this
House we had series of discussions
about this matter and the entire Op-
position express>d ity view that either
the letters sho .4 be placed on the
table of the .Huuse or the letters
should be shown to the Leaders of
various Parties. . And it wag left to
the Speaker for a decision. You may
recal] that the Speaker himsell made
an observation that this House is not
bound to go by the decision of the
other House. Now, to-d,y in. pews-
papers, we fead.the decision of the
other House. It rnight have satisfied
the Members there.

But, according to thq wuranu
given by the; Sp«h; that dn:r. in
uthe wmncgd ttlm Prims, Minia

ig th. MY, o ﬂt-ha
and it is m duty &mm
also, to tell -the Hmue m regard . to
this House, how are ,they jgoing to
deal with this matter. Now, we came
1o know in uu,Lohbw that the Lea-

5.-30 -P. M., and .see- .
in She. othar House if you go by that
procedure, Shri Mavalanker kas every
right to protest because he is an Inde-

has been asked to see the letters. Here
be has two objections—one, the House
is kept in darkness about the whole
business; the assurance given by the
Chair end the assurance given by
‘Ihe Govmmt totally stand violat-

ed and the right of the Members has
been curtailed. Therefore, my sug-
gestion is that you may direct the
Government to make a statement
about it immediately.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): What was the assurance
by Government? :

(!Mmuptmu)

MR. CHAIRMAN: Let ug find out.

PROF. P. G. MAVALANKAR: That
decision has not come to us. That is
ll;u point.

B8HRI C. K. CHANDRAPPAN: Mr.
Chairman, the assurance given to this
House that day was that the Speaker
has every right to decide, in consulta-
tion with the leaders of the House, the
modality by which the anﬂﬁ::t
will come t& this House with
That ‘is left to the apn!wrnﬁ&th!
l-wda-n of the Hwn - ?

Hut mumoo has -mt.dhnn- iul*
ﬂl-tl SQHM mgqueat §s:Ahat gou: may
dizect the /Gowernment hto bke -4
stagement gbout it mmm-u By

et

MR. CHAIRMAN: I will mv.y the
poipts: salancd; by the -hontble Memilers
to the; Apepker: -1 . have Maﬁ
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with the : am npot aware of
snything thad s b& ‘donE thite,

SHRI C. CHANDRAFPAN: Can
wi" elipect *mrmmﬂdm
leaders withaut the. | of the
Hounwm;nu _pléase sée that it is
ltophﬁ.

m CHAIRMAN: The. mmr s with
the Speaker. Undoubtedly, I' am sure
what'hé  himi told ha uin do it and
abide by his decision. -

PROF. P, 6. MAVALANKAR: By
that time it will be too late. -

SHRI C. ¥. CHANDRAPPAN: They
are being' showr to thém without the

knowledge of the House.. The House
bas been kept in darkness.

MR. CHAIRMAN: Since the mafiter
is with the Speaker I cannot tell
anything now but 1 have sent one
officer. ’

SHRI P. RAJAGOPAL NAIDU:
This information you may give whether
Speaker with otber leaders is perus-
ing the letters. (Interruptionsq.

MR. CHAIRMAN: 1 am enquiring.

BHRI SHYAMNANDAN MISHRA:
Sir, probably the decision is best in
the cirecumstances but whatever the
decision the Speaker should have con-
veyed it to the House. We are not
quarreling with the decision but we
are only expressing our dis-satisfac-
tion that the decision has not been
conveyed to the House.

MR. CHAIRMAN: 1 believe that the
decision - hms not -yet been - taken.

SHRI SHYAMNANDAN MISHRA:
nuhmgpmmof implementa-
tion.

SHRT C. K. CHANDRAPPAN: That
means ‘the Chsair is also in darkness:
say, 1 will donvey the views of the

-
and Ex-Home Minister A
honble Members to the Spbllich. I
thing agninet the wishes of “the hon'hi..
Momisers. I s s thie Speiker will
convey to you everything.in time I
have Ilmﬁy 3ent a memage

PROF. P. -G.- MAVAZAMEAN: Bir,
the Minister of Phrliamsetumry ‘Affairs
thing. (Interruptionsy; .

SRRI C. K. CHANDRAPPAN: My
other suggestion is, if you, th: C.ha.lr.
is kept in darknen about lt let us
adjourn and you inform the Bpn!kier
about the feelings of the Huule and
we will meet again.

THE MINISTER OF PARLIA-
MENTARY AFFAIRE' AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Chairman, Sir, as far aa I understand
a question has been raised about the
decision of the Speaker on a certain
question and, I understand, that you
have been pleased to say that you are
making enquiries ‘i{orm the hon'ble
Bneakerl. Therefore, j‘\ye can await t.he
answer from the hoa'ble Speaker, and
the ‘hulineu of the House can go on in
the melnwhﬂe (Interruptions).

MR. CHAIRMAN: Yes, I will convey
ali these points to the Speaker.

SHRI C. K. CHANDRAPFPAN: What
is your ruling about the point ‘I.tut
the House as well as the Chair have
been kept in darkness,

'MR. CHAIRMAN: Since the matter
is with the Speaker I am not giving
any ruing. (Interruptions). .



